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MADAM CHAIRMAN : Please conclude now. There are still 15 more Members to speak on this
Bill. If we give even 10 minutes to each Member, then also it would take around 150 minutes.
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SHRI K.S. RAO (ELURU): Madam, this 1s the first Bill that our hon. Minister is introducing as
the new Minister of Petroleum and Natural Gas. I wish him all success not only for getting this
Bill passed, but also for his efforts to bring in substantial changes in the field of hydrocarbans in
this country. This Bill should have been passed a long time back, particularly when there was a
change in the Administered Price Mechanism and a lot of encouragement was given to private
sector and the Government decided to de-regulate the petro-chemicals sector. At least now the
hon. Minister has brought this Bill and I am sure, that this Bill would be passed by this House
aimed at bringing about energy security in this country and also to rectify a lot of irregularities

that are presently plaguing this sector.

Sir, to begin with, I would like to refer to some of the clauses in this Bill. It is a well
drafted Bill on the lines of other similar Bills that were meant for setting up regulators for
different other sectors in the country. I would like to bring to the notice of the hon. Minister two
to three points for his consideration. In regard to selection of a Chairperson it has been mentioned

in the Bill and I quote:

“The Central Government shall appoint a Chairperson and other members of the
Board from amongst persons of eminence in the field of petroleum and natural gas,
industry, management finance, law, administration and consumer affairs.”

But in the matter of selection of a member from the legal community it has been

mentioned specifically and I quote:

“....provided no person shall be appointed as a member (legal) unless he 1s qualified
to be a judge in a High Court.”

We do understand this stipulation when it comes to selecting a member from the legal
community. Now, similarly, should there not be a technical member qualified in that particular
subject? But such a thing has not been mentioned anywhere in the Bill. I would like the hon.
Minister to see to it that a similar condition also be incorporated in the Bill. At least there must
be one technical member with enough experience in the particular field. Otherwise, it would be

headed by a permanent non-technical member resulting in the regulator itself becoming useless.
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My second point is about clause 31. It is mentioned there that a Technical Member will
have to be there on the Appellate Tribunal. I certainly support that because no right decisions
will be taken by the Tribunal also without a Technical Member. But then it is said:

“The Technical Member (Petroleum and Natural Gas) shall be appointed from the
panel prepared by the Search Committee constituted under sub-section (2) of section
4.

Unfortunately, the Search Committee does not consist of even one Technical Member. The
Search Committee consists of Secretaries and Member, Planning Commission. At times, it may
be that none of them may be having technical knowledge particularly connected with petroleum
and natural gas. I wish this Search Committee must consist of one Technical Member who is an
expert in hydrocarbons because he will at least look into the real technical aspect to choose the

right person as a Member.

Clause 31 also says that a person shall not be qualified for appointment as a Technical
Member (Petroleum and Natural Gas) of the Appellate Tribunal unless he is, or has been, a
Secretary for at least one year in the Ministry. A Technical Member must also be a Secretary in
the Ministry. I was given to understand that on many an occasion, the Secretary of Petroleum
and Natural Gas was not a technical person. He was only a bureaucrat. If that were to be so,
what is the difficulty in selecting a Technical Member who must necessarily be a Secretary? So,
I wish the hon. Minister to give a serious thought to it and see if that requires an amendment in
the clause dealing with the Secretary in the Ministry or Department. In other Departments, there
will not be a person of eminence in hydrocarbons. If such a Secretary will be there, that
Secretary will be there only in this Ministry. And unfortunately, it is headed all the time only by
bureaucrats who are not technical people. 1 wish that an amendment may be required. 1 wish
the hon. Minister to think in these lines. I do not want to go into clause by clause of the Bill. But
I wish the hon. Minister to take care of these three points.

I appreciate that this Bill is brought with a view to protect the interests of the consumer. |
am happy that this most important point is incorporated. The Bill also says “to ensure
uninterrupted and adequate supply in all parts of the country including remote areas” If they
really do it, then it is exemplary. But I do not think they will be able to give adequate supply
everywhere and ensure fair price. [ appreciate these points. It is also said “to promote

competitive markets, access to common and contract carriers on a non-discriminatory basis”.

When I went through the objectives for which this Regulatory Board Bill is brought, I felt that
they are excellent which I admire. But then, I only have an apprehension as to whether they will
be able to assure uninterrupted supply.
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MADAM CHAIRMAN : Please conclude. There are three more Members to speak.

SHRI K.S. RAO : Madam, please do not interrupt me. I am not the kind of a person who would
speak often.

[ wanted to only caution the Minister on things like adulteration that is going on in a big
way in this country causing lakhs and lakhs of rupees of loss indirectly. When oil is adulterated,
it affects the functioning of the machine and then everything will get spoiled, the cost of which
will be abnormal. But there is no mechanism provided in the Vigilance Department to check
these things. They are only depending upon the recruiting and investigating agency or
appointing an investigatory authority as and when required.

MADAM CHAIRMAN: Please sum up now. Only eleven minutes are left.
SHRIK.S. RAO : I will do it, Madam.

Then artificial scarcity is another problem. Earlier, taking the opportunity of artificial
scarcity, there used to be black-marketing. That also has to be checked.

As far as the distribution of cooking gas is concerned, there is a lot of harassment by the
dealers. We too experience this and we also know how much the dealers harass the consumers
while issuing the gas cylinders. So, in respect of all these aspects, I wish the hon. Minister to
think in terms of providing a permanent investigating mechanism in the Bill.

When it comes to the question of Public Distribution System, it is mentioned many a time
that cooking gas meant for domestic use is diverted to commercial use. That also has to be
checked.

It 1s said that in the Krishna-Godavari basin a lot of gas is found by various agencies, like
Reliance, Gujarat Petroleum, Cairn Energy, etc. I wish to know from the hon. Minister whether
he is going to arrange town gas to Hyderabad. To many of the coastal areas in Andhra Pradesh,
in Krishna-Godavari belt, it can be supplied very cheap. The cost can also be brought down
substantially. The entire country would be happy if they were to arrange a pipeline and connect it
to the pipe directly by which the cost also can be reduced.

There was a proposal by which the ONGC wanted to start a refinery in Andhra Pradesh in
the land of 6,000 acres. I understand that it is getting delayed only because of the delay in the
acquisiton of land. We did not know the inside story as to why it is being delayed in spite of the
fact that the ONGC has provided all the funds required for that. We will talk to the Chief
Minister also. We request the hon. Minister also to interfere in that.
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[t 1s mentioned that the Head Office of the Regulatory Authority will be in Delhi. The
Member who spoke before me also talked of this. How many offices will be there in Delhi?
Mostly gas 1s found in Mumbai, Gujarat and in Andhra Pradesh.

MADAM CHAIRMAN : Do not elaborate that. You just mention your points.

SHRI K.S. RAO : The Head Office must be situated in any one of these places. At least a
regional office of the Regulatory Authority must be provided in Rajahmundry, where gas is
found in the vicinity. Due to the acute shortage of the hydro carbons in the country, the hon.
Minister must concentrate on research and development on alternative fuels. Through research
and development, we will be able to find alternative fuels in this country. According to the
Minister himself, we are importing today 26 billion dollars worth of oil. Obviously, the sales of
petroleum products must be ten lakh crores of rupees.

Keeping that in mind, we have to find alternative sources of fuel. Use of jetropha, bio-
diesel and ethanol is already being encouraged. So, research and development is a must. It must
be taken up in a big way. Without that our entire treasury will be spent only on the import of oil.

I understand that the Ministry was thinking in terms of having a collaboration with Mr.
Mittal. When the entire technical people are with the ONGC, Oil India, etc, whether it is Mr.
Mittal or anybody else, they will utilise our technicians. When the private people can use our
own technical engineers and do business worth crores of rupees, why can the Minister not think
in terms of utilising our own manpower and doing it by the Government itself?

The ONGC Videsh is doing an excellent job. ... (Interruptions) We are having 140
billion dollars worth of foreign exchange reserves. We are paying more interest to the depositors
and we are getting less interest by keeping it in the American treasury. I request the hon. Minister
to give part of that reserves to the ONGC, the Oil India and other oil marketing companies to
take up blocks outside the country and get oil sharing so that our import can be reduced. We can
save a lot of money. I understand that the investment that is given to the ONGC Videsh 1s not to
the extent that is required. When we are giving our blocks to the foreigners, why should we not

utilise our own technical people by which we can provide employment also?

I would request the hon. Minister to take all these things into account. I congratulate him.
[ wish that in his tenure the import of oil will be reduced and we will be able to produce all these

things locally.

DR. SUJAN CHAKRABORTY (JADAVPUR): Thank you, Madam, for giving me the scope of

speaking on such an important Bill. First, [ would like to congratulate the new Minister, being a
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parliamentarian for a long time, but, maybe, this is the first time he has introduced a Bill, which
is of such an important nature.

The question of energy in our country is very important and critical. Technically also, it
is a very complex one. There is no doubt that the whole issue should be dealt with properly.
There is also no doubt about it that 70 per cent of our oil consumption is getting imported.
Therefore, I would agree here that the question of oil or gas exploration is much more important.
There is no indication in the given Bill how the things will be regulated, planned or proposed. I
hope, the Minister will answer these points at the end.

The original Bill, which was placed in 2003, was scrutinized by the Standing Committee.
The Committee has given a lot of suggestions. The Ministry has accepted many of the
suggestions. But, some new issues also have been taken up in the new Bill of 2006 like city,
local area distribution network, and many other issues, which have never been discussed in the
Standing Committee. It would be proper if, maybe, a short time of one month or so is given to
the Committee to scrutinize the new points that have been incorporated after the Standing
Committee’s proposals. I believe, that chance should be given.

As regards the composition of the Board and the competence of technical persons in the
Board, Appellate Committee, etc., | broadly agree with what Mr. Rao has suggested. I would not
like to go into the details. Yes, it is true that the Chairperson of such an important Board must be
a technical one. It cannot be generalized as has been placed in the Bill. Technical, management,
finance, and what not, everything can be taken from that end. It must be very professionally,
technically expert team.

The composition of Search Committee also is probably somewhat
different. TheSearch Committee is being headed by Member Energy, Planning Commission,
which, probably, is not proper. Probably, there is no such reference where Search Committee is
being planned that way. Three members in the Board will be rather appointed by the Central
Government. The loyalty of the Board to the Government is clear. But, what about the
accountability? Is the Board accountable to the Government? It is probably not accountable.
Then, whether there should be any scope for the Board to be accountable to the Parliament? It
cannot be made accountable just by placing the report in the Parliament. A provision for
structured discussion in the Parliament on the functioning and the report of this Board must be
provided for.

[ would like that some equitable balance of distribution of oil and gas should be there.
Whenever the Members speak, they also speak that the reserve is very good in the country,
whether it is North Eastern States or Western States or Southern States or the Sunderbans. That
has been discussed here also. We have huge reserves of gas. These days, probably, gas is more
important than oil. The last century was the arena for oil. But, the new century, obviously, will

be the arena for gas. Even the question of gas hydrate also is there. All taken together, the
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question of exploration and the question of equitable distribution, since gas is very important for
the development of the States and also the remote areas, how best that can be made use of should
be planned specifically.

I would like to say that these days in the remote areas, in the districts — not only in the
urban areas but also in the rural areas — the necessity of gas distribution is increasing. CNG is
being supplied in some cities in the country. But it can be supplied to the other parts of the
country. Along with our own gas reserves, we have the scope of inter-country gas pipeline. |
would rather propose that the distribution network, the retail network should be coordinated.
Since it is related to the development of the States, the State Governments must also have their
say. Probably, this Bill has not provided for that. I would like to remind here that a number of
scams in the field of oil and gas has taken place over the years. So, involving the States in the

process of registration, opening outlets is a must. It should also be provided for.

The question of huge adulteration is there. Yes, it is quite known to us that kerosene is
being adulterated with diesel. Petrol is also getting adulterated - Shri Rao has rightly said it —
thereby the entire cost is going up. It is affecting the machinery also. So, what should be the
method of checking that? Probably, specific scope should be kept in the functioning of the
Regulatory Board about this. For example, in the case of milk, lactometers are there. So, we have
to think of how things can be invented and developed so that the consumers themselves can

understand it.

The question of protection of consumers is a very important issue. The question of
checking adulteration and making it known to the consumers is also very much important. I
believe that from that end, maybe, some R&D work is also required. From that end, particularly,
the question of adulteration should be dealt with.... (Interruptions)

I will complete it within one minute. The question of protecting the consumers’ right is
very important. [ agree with you that the Headquarters must be in Delhi. But the branch offices
must be there particularly in the areas where the gas reserves are there — maybe in South, in
Gujarat or whatever it may be. In West Bengal also, the Sundarbans has very important gas
reserves. All of us know about it. So, from that end, Kolkata should also have an office.
Otherwise, how will the people appeal when a dispute arises? Whenever there is any dispute, can

they come to the Head Office to make the things clear here? No, it is not possible. It cannot be.

Next, the composition of the Appellate Authority is also not correctly maintained. The
Appellate Authority cannot be along with that of the Electricity Appellate Authority. It should not
be like that. Technically, both are related to energy. But the question of electricity and the
question of oil and gas are completely different. So, it should be a separate Appellate Authority

in this case also.
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For the protection of consumers, the most important thing is pricing. A lot of debate is
going on for years together in this regard. Towards conclusion, I would like to say that 60 per
cent of the oil price is because of the burden of tax. How can it be properly shared? It is a very
important issue. Maybe, within one and a half years, probably price has been increased four
times. Maybe, because of the pressure of the Left Parties and others, it could not be increased the
way it was getting proposed. So, there must be a pricing mechanism in respect of oil and gas. It
should be affordable to the people. Affordability and the availability of gas is the index of the
development of the State. That should be the approach in fixing the price also. I believe that from
this angle, the Ministry can think of. It would be better — since new incorporations are also there
- that a Committee should further cross-check the issues within a month so that we can come to a

conclusive decision.

With these words, I would congratulate the new hon. Minister. He is a long-time
Parliamentarian. He has taken the Ministerial responsibility now. I hope, he will correct the
issues and the country will prosper further.
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del 1 el AT 81 $9 PR 98 UIgde Al B RB 3@ DT 8| S1d ADBR dIs Dl T34 *R W&l & dl
AT 2 W R R T gedl & ARAOR ST B W ® ford S # et fadite @y wa Wi |

gurafd weiedn, # 4 A S @ Aaey ok foraar srawrd &1 gat g SR W ame $fea
3Tl HRUNTE & TA. Sl Q1 WRAT ¥ del 71 &6 9+ 9 ¥ o yedR 87 98 YeraR &el 4 g%
B 87 I8 R B A 21 Arsy S H garl A S A SR A Al fAeR @1 A SR BeuRe fas} @l
HM fear a1l 98 WY IR W Yer@R &1 AWen gl 39 #A1 S A R fhan a1 nfhe™d ded o & g
TE 81 AT I8 He ¢ b &W Wt Ui <d € iR 98 e ot ufthsfie < et 9 em @1, S e

@ S| g T St @ Tg@ W I fIvara ® o omen ® fF 9% 39 R FraE 3L, (EuE)

[l 7RG ;37T A UEed < < iR S ara wEr v

N 99 UreF ;U HEedT, § 98 9 @M gl Ug 9gd & TR A 2] g i SRt 8Rfi| Sie e
TAH Fdl & dl SADI M B Bl RG SIdl 8] DR 9 3R & | 9D Al TG a1 & ford
R g # fied & da & faavo & oy Wt a1 @ 7 € T8l PICIR U1 AT ohx il H S 2
S fedt & dd I TR e U1 W 3R Aleied Sl g1 offdhd I8 <@l 11 € 6 die &1 9w fied
BT A Uil T9 TR o SIRIT ST & A HICIR - TN S8 of STl & Al FTATdNl HIcaR & S dleid
BI E PR ol ol TR BB BT AAed TE © b A S BT 59 AW M o B oeRd ol R fegwE A W
Sl 99 g2 € Sl YeER & 3fSs a1 g4 & ARBR Bl I W AP 1 <112 |

[T FEIGYT, BN IRV & Hivg o 9T {6 a8l R YR USIfo’iA & U Joidel A-oR Bl
gal fean T w®iife SHET dm ag of fF S fieae B, IR aoR Bl W R GRIArE dedr A1l S9
fIBHRT BT B BT HRYT 3R IH W IRT T8 AT 7 fH 98 yerar # fow o ofes o & 9 s9a
Racams #1$ 3R Rig 718l g 3k 9 ARG IR U 3 dre &M 81 S Uil Uu SiHdT &1 9 ga
®I B PR B ¥, I81 3o W AR Aerae SR 81 I8 W 9 IRA A BT A9 o) A M 3R [T &
AETH 9 WHR ¥ e g 6 & Ry § 98 Yyerar $o+1 7yl

HRIGAT, U AHeT ST BT & $f$a7 3maet &1 ua Ugial Uv o7l 98 @ &y fawt o ifden
e 9 o gafeay dw fear, suer foifea fear qon i Saar ogds € o) Rar f& S99 7 )
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SHIAS ggd el Bl § I8 a9 o & A9 d o aredr gl S G I e 9 99 Swdel W)
aad fpd gl g 9ra Iiforad R 9 @ dawd At o aui B ff A9 9ars 81 99 9N i 9
arel 9 T T QA & iR It B AR A IHBT ATgHA & B QAT G AR 7S YE@AN b HIR W 2
A7 A St 9§ Ry ® fp 39 1 R fagelt iR oA @Y emary WX e < A g6 9esi f6 o5 Ha e
g O ST @) SmraTel Al Aredl gl 3 vl & A U A A el g AR 3T MR erdd

&l gl

st Freflem won (JRA) : [HIURT HEIGA, MU Y3 dlel B fawR ol swes g # smuet W |

[uafy 7@e@ ¢ Yo Si 31T g 97d I fFe # @ o of dife vy urdt @ 99 fide & 99 2

St refRm o : FEed], # A Sl B N FA 4(1) B ARE MHe HIAN Aradl g foraH wal 141 7 fF
Sl 9l g1, 99H Udh ool #%R BN 3R | 91 diF We 3R BN W HRd ORGR IUEC Bt

Clause 4 (1) says:

“The Central Government shall appoint the Chairperson and other members of the
Board from amongst persons of eminence in the fields of petroleum and natural gas
industry, management, finance, law, administration or consumer affairs:”

[UTfY FEIEAT @ IR AT GG A Al SYHT FHY T4 S

st pretem wom ;. #F ue & gera S A 6 oonw arg RREEE @ @ 8, ey B & E
recHTell Ol PR &, U TR Ig Uq U= Rl &l DL DI Mo Al 4l Peied &, IAD! DIy Ydls
TEl &l SAD! TAdrsl T8 el O 98 Sal 91Y| 98 WE W HH! T I8 § offh Sad! Yerdrell il aee
T R T8 B G | A W el € fF 918 H 9 A 5 e TR dond # A a1 A1y | S AT
SRR <@ ol S A R dogR @ forg a6 a9 @1 8, S9aT Ua Rusicfed svw ga# forar s anfeu|

# T 21 R ST AR @'t T ' 6 L. (@1aeH)
MADAM CHAIRMAN : Ranaji, your party’s time is over.
3t HTR™ WO ;A9 g1 dls 99 @ & ... (FaEH)
qumfa wEear : omy Y o gEma § A

st wrefRm o : OE SR W A€ 991 Al SIS Oif W g, Ut W el & 3R dfgdd wedt € fh
T T8l e ... (TauH)
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U ARG ¢ ST $ HRIATE g D GHI D AR Foril | 3 Th e § gema A

St HTERM™ 0N : FA 21 W8S ¢ IA D R H el W1 2| H FA S § e argm b gad S
f Rafir SR &1 R 8 Sue o fAdRa &1, 93U UgT | SNl BN TS ORI e
AgIferam HIUREH 7 UgUersy el & 21 98 99 $B o @l gl 89 A9 A7 2 €, olfhT & I T8 & Al
g1 furar graR iolde & fog 89 39 A0 8§ RGR A S8l b Aree W1 ¥ 39 el | 89 $al & S
2l B e Il fas B WEHR 1 Fel 6 A B e, amuedt sRr f 9 T8 Pt safaw § s

=redl g fb a8 o RafF Sufd & an w@ifed 2, a8 fow ave & o faaRa e aea & ?

# e Aredl § (b I ARBRI B W ARBR <71 AMRY| 3 7w, YORId R HERIG, Sei-ST8i
A M I SR da FMaer 8 a8 W Sd duiel Bl SREFE TR BT USR58 [RBRI DI A S0
MY | TRBR SAH T PHSITH TR 1 epall & SUA TS BN 6 ARG DR & IS BT Sl do 8],
I B AT IR & SR ST Il &l #9 <@T 7 & Tore 7 50 WaR arEdt © (6 98 Rgegw ol
S I B W, UG R B B oy FT T FlrSl H @1 3T PIg Al Bl Al AT HAT SN BIS
FARDBISE <1 A6t 2

SHRI L. RAJAGOPAL (VIJAYAWADA): Madam Chairperson, thank you for the opportunity
given to me. I would like to commend the hon. Minister for introducing this Bill on the one hand

and on the other hand I will give some suggestions to be incorporated in this Bill.

We need to recollect and remember that many people want the Government to protect the
consumers. The main problem is to protect the consumer from the Government. That is the
reason why we are moving from the controlled economy and controlled Government to the
regulated economy and regulated Government. This Bill has introduced the concept of a
Regulatory Board. I fail to understand, why it cannot be authority because authority has more

powers and Government interference will be less.

There is a full chapter here, in clause 42, on the Government interference and
Government powers, where it says that ‘Not only on policy but on any matter, a directive given
from the Government has to be implemented by this Board’. It means, this Board does not have
the full authority and full powers to act on their own. The reason why we are moving on to this
regulatory mechanism is that the regulator should act discompassionately, objectively, practically,
taking into consideration all the factual situations so that they can bring about equitable justice in
this society and in this country. For that reason we are talking about a regulator rather than
Government control. When 1 talk about regulator, I fail to understand why we name it as a
Board.
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As far as the appointment of the Chairman as well as its members is concerned, in fact,
there is a lot of judicious process, legal issue and logic has to be used when we have to bring
about equitable justice to this country. So, it would be better if either a technical person or a
judicial member should be on the Board rather than anybody having experience in finance or

consumer affairs and all that.

Clause 43(2) says that in the event of taking over and control by an act of the Board, the
District Collector shall determine the amount of compensation payable for taking over of the
property. He will determine what will be the value of the property or assets. I fail to understand,
whether a District Collector has the inputs of all these things. There has to be some mechanism

under this regulator which can evaluate all these things.

[ also fail to understand, when you form a regulator, why we should burden the regulator
with dispute settlement. Dispute settlements take a very long time. Why should the regulator
solve the disputes when we have an arbitrary mechanism available already in the law?

A lot of Members mentioned about the Head Office being in Delhi. [ would like to know
why it should be in Delhi. It should either be in Mumbai, Ahmadabad, Andhra Pradesh or Tamil

Nadu where there are gas and oil reserves.

The most important point that we have missed out in this Bill is not including the
production of oil and gas. In fact, the cost of exploration, production of oil and gas i1s the most
valuable thing and that gives us the whole input cost. By excluding that, we are almost
eliminating 50 per cent to 70 per cent of the cost and we are trying to regulate, for Controller’s
sake, the prices for marketing, prices for transportation, prices for agencies and all these things.

It is not a major issue.

The major issue today is that we have to break the monopoly. We cannot allow either the
Government or the private sector to have a monopoly in any sector. That is the reason why this
regulator should also include the exploration, production of gas and also oil.

As far as the Appellate Tribunal is concerned, you have mentioned that the member
should have one-year experience as Secretary. We need to have a pure technical person in the

Appellate Tribunal who understands gas and petroleum sectors.

Finally, I would like to tell the hon. Minister that today’s conflicts not only in India but
internationally also only arose because of hydrocarbons, gas and petroleum. Take any conflict
that 1s taking place in India and in the world. They are taking place because of gas. So, I want

the hon. Minister to think about all these suggestions.
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I would like to recollect the words of Indiraji. Indiraji told that we cannot shake hands
with a chenched fist. So, I want the hon. Minister to be open-minded, open-hearted and also take
with open hand all the suggestions given by the Members, incorporate them in this Bill and
rectify all the mistakes or the omissions that are there in this Bill. At the same time, I support
this Bill.

st wofta o R ‘aom’  (FRRE) - 9l @, tgform SR wefas e fafrme 9 fagws,
2006 TR B9 37TS Fed H =l PR R T 3R Yg 98 Heaql fAgus 2| 98 Qe ar<g ¥ 78 2002 H weT H
U9l BT T 3R YWD dle I Aqard Wl afHfer o A1 fedn wanl HHE 1 Uh af 9P Aed R @ 89 W
AR far 3R U i & 918 /g, 2003 # IQ ATH 50 A AfS ATAAR B WA e B arqq fHar| fH
o Ugifer wd midfas i daren @ Rl 9o & wew @ & Jier o, gafey § oear § &
JRAfT 7 987 & FETd IR D 50 W S A A A B off | Teprelv bR 7 98 A R, 2003
Fe ¥ e & U1 fhan| SH Tobloild ARBR o WS Dol B Do ARl & WihRr ord gy, fad
# FeTeu aRacH Y, Afha e | 71 &1 ¥ 3R 98 e Jwr & |

HEGAT, T WHR 7 I T BT 71 W0 <R R & e Uy f5an g, < 9 w9y &l T8
DA DI D AT P TG BR QAT T &1 36 YR 30 PR 1 fdcT D1 Sl Seeg o1, I & T
& B FM fHar g S ARea fad on, W arfiele Kegaa a9 &1 @18 didio w8l o, afe s
srfieie feera & wae @1 faa & Sirer 71 &l §Afay 3R @& & 6 a1 Aa @ wa & a1 vsers o
TE € ok o1 faa &l 7Y Aer & Wy 991 fan T g s9afely AR ugen gaimd o1 98 € f& g9 fad &1 g
ST HHE B WAT A1 ARy e O fAa uger LIS HHE BT Hon WA o1, I Aiferes uRad+ faear
T B 319 sdeie foea 31 a1 SISl T8 21 A Vel T & AR g 3idide G @ am
SIEl ¢ g1 TR 39 W fSces WOieeE @ SRRd © fAwa w0 9 e $A Bl wRd § dlih AT|
frar s 9& 6 S erflele foegaar ugdl & 9d @ 2, 9 ghifded € a1 & iR IfY gwfdea & @ franl
sufary a9 e € f& 39 foa 3 9o wia & vSos & TE T Id: 30 YA Wi HHS BN WSl Al
=M |

HEIGH], W QU Wad AEAqUl Y39 YSog¥E & Aee H Bl I T HAC 7 TSog@ Bl B
S B IR 39 [ S R B D I DI ol 3fiR 98 987 A QUi e off | ugel HATOD H D
UE-USeo®H A DM PR W o1, Afb /g I GHIG HR fegr 11 21 3¢l 1 ea9 § w@d gy afifa =
g @1 ot 5 39 Vol A8 B TSee@d B B <@ 31 g9 et & 9 a1fdyl teewH @ ar
4, #2 #iey @ fafwa €1 S9! = 39 91 @ ude Bl § f6 9= aRe ¥ @1 @ e Hifen gang o
5 TSooE @1 DY IS Y| AT TSeod™ & M Bl <@ B RIERI 39 el drs &1 & SgHt, ar 39
R fgFer fHar S gadr g safely I8 98d HEdqul U © 3R USeo@d 98d 91 WERN g, Ol I &
fery @1 HRR ®eH 39 Qe 7 fewrg & < 2
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e, § Ugiferm iR uidfas 19 #arey & @Rl 9fifd &1 w9l 9@ wew @ € &k |ff
q 39 R TSeedH @ gR H 3D TRE0 B BT B [Har| s 99 R e ¥ HAE 7 9 Rare &
2, Sl ®ad TSeo@M Bl WA ¥ fgey & IR A € 21 sl W FE ¢ P USe@d B HH B @ b
el 39 Woigl die @ QiU S &1 JI9g™ o1 91fey o, ifdh 3d o¥ H USeo@ e wg Ul
TSoey[ & o7 &g eaawen 78l g

TEd a1 g3 FHCIEN & IR | dedl 8l fen dHel 7 Repwvs fHan o 6 s wd S0t a1,
g8 Bfdic Ahed B ALerdT # 01| I [T S fGAR, 2003 # THhrei IRBR 7 faad ver fmar on, 3w
IR WeR fHar a1 o1, s9dI TRIE fhar Tar o7 3R I9 WidoE & 91y fhar T a1l g Sdd!
BCTHY AT HHITE & GAoll A% df tederd § T dAct & aran gl # angam fs = ot we o &
Hfeve A & emed § Td HHS DI B W HHIET b AR BY 3egerdr ¥ a9 d G MHT
T FeTT AT AR RAT AT A1? 39D AARTT SHD! Sl eV &, S I ADDHIA &, ISP Ggd AT a1
e T g1 89 W AN ETd & fF S o dR R dIS B ©, 99 dls WR Sl 60-62 AT BI Y B dg
IfheR o Rery 81 & Sf a9 ual W 6 € 99 g u.ud. g f.ud. Jf@Ral b1 dea & e 1
FAI-fBRT TR S FIfAfb® e B ga1 amud a1 &1 6 39 € & SR ft ST&1 Feor & SR | aRad
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Siere &, SUd B3 7 O AT 9, S S @i W | 9, S Pl g9ET R 3R AR S
TIMRY oA, IO $HD MU FHBT ATIH ST B QI TRBR H AArdl fHaat gadt 8 g9 g oft 3@ €
3R B9 W A1 EA T T SHBT WAl BF BN, SWH! I T FHI Fhd T, FAGIY A Hel © B gHH
G B MqeAhal & AR SHDb! Sl feaffe s it @ifey &1 o dSferaw daey & yawued g, IHD1 &
3 9IS BT RRAT AR AR g7 TRAT |

gad IfaRad 89 TP 919 3R der g f& Aifers aRads &) ag #9 $2t 5 S aifRsrar faar
o, I9H Hifetd AT g3TTl I IHARZOE & IR &l dle & Yac # wire fear | s sieHa faa
T, ITH SMRIIYA BT AR el AT Ig W AT AR 3qH ST T 2| WHR 7 R IS B TS &Pl AfHR
9 Ul & IO, UG & 99T SUDT AR Y B H @ o1 & $M fhar| safery #-1 de g 6
Sl IS G BT IR 8, I8 I Ahd el 8l Y R R H3 9IS S 39 ke A BM R % ©, IUl Re
F TE 9IS W IIHR © TR R S ST ®, 98 QX A & |

3qP IffIRFT TP a1d 3R PedR 89 T ard AT BT | Teiforad daer § we 2-3 aif I o9
g facr o o1 3R ST I8 ST HHS | AT o, SHD 918 U Q1 alf § NI WR R s Alfeld gk
T U &l By dogw H SId RadIRE & aRRART Ua1 g8 & TSl HISTREA &1 a1 8 & 3R IRIG
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SHRI PRABODH PANDA (MIDNAPORE): Thank you Madam Chairperson. The Minister is
present here. Before my speech, several Members have raised many points. I hope, everything

would be addressed by the Minister.

Madam, it is correctly said that a good legislation had been brought in December, 2003,
so far as I remember but it was lapsed as the House had been dissolved. The former NDA
Government thought that there was a feel good factor and India was shining, and so a pre-poll

was there.

So, that legislation lapsed. But it is very difficult to understand why such a good
legislation is coming up after 22 months. Why has the new UPA Government, after coming to
power, taken so much of time in bringing this sort of a good legislation? It is correct that that the
Standing Committee has given several recommendations and most of the recommendations have
been considered by the Ministry. That is correct but some new clauses are being inserted and
these are all important. Technically and commercially, these clauses are very important. A point
on city and local natural gas distribution network has been inserted. This type of new point has

been inserted there.

Also, it is very correct and it has been mentioned here that there is an allegation of
adulteration. It is very much there. Now, the private companies are coming to operate the pipeline
set-up. They are also joining. I do not know what is the mechanism to address this problem. Not
only that, how can the consumers know that it is free of adulteration? What is the technology
available so that the consumers get to know this? The Right to Information Act was already
passed here. So, what is the right of the consumers to know whether the gas or oil is free of
adulteration? The main reason behind adulteration is the difference in prices that are given to
kerosene, Naphtha, petrol, diesel, etc. So, this point should be addressed.

Now, I am coming to the composition of the Board. I do support the idea that technical men
should be deputed there. This should not be a rehabilitation centre. This should not be taken as
such. So, the technical men should be empowered. They should be promoted. They should be
posted in this field also.

Also, we are having acute shortage of oil and gas that we have to import from abroad 70
per cent of the gas and oil. The former Minister, Shri Mani Shankar Aiyar used to move around
the globe. Now, he is moving State to State. I do not know whether he will get the assignment in
future to go village to village. But whatever he may be doing, he raised the hope, he raised the
expectation of the country so that we thought that the India-Iran pipeline is very hopeful for us
and it will be coming in the coming days. So I want to know the future of that project. The
Minister will tell us about that.
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Madam, about the question of the Appellate Tribunal, yes, in the original Bill, this was not
there. So, what is the idea behind this? That should be clarified. I do not know whether the
Standing Committee examined this idea. Naturally, this point has been raised here by the hon.
Members that earlier this Bill was examined and scrutinised by the Standing Committee but the
new ideas have not been examined by the Standing Committee. Now we are in the House and it
has been brought before the House. So, I think the Minister will explain this. I am not against that
Appellate Tribunal but he should explain what should be the right of the Appellate Tribunal.

There is a question of adulteration. Who will deal with the matter? I want to know whether
the Board itself will deal with the matter or that Appellate Tribunal will deal with the matter. I am
not taking much of the time. I think the Bill is a good legislation. I thank and I congratulate the
Minister. If it is late, but better late than never. They have brought the Bill in this august House.
We must support it unanimously so that it would be forceful and it will deal everything related to

petroleum, natural gas, etc.

With these words, I thank you very much.

SHRI KIREN RIJIJU (ARUNACHAL WEST): Madam, Chairperson I thank you very much for
giving me this opportunity.

Since Dighboi days, Arunachal Pradesh and Assam have been a pioneer in oil sector, but
slowly our importance is losing and finally the Bill proposes that the headquarters should be in
Delhi. Some of my colleagues have also raised this issue. But I must say one thing that we have
been a pioneer in this entire oil sector for a long time. So, why not, for the first time, for a
change, one corporate office be located in North East? I would like to request the hon. Minister
that if he is not able to give the main corporate or head office, then at least a branch office should
be given at Guwahati for the North-Eastern purpose.

Secondly, the pipeline issue from Iran through Pakistan to India seems to be facing a lot
of obstacles. How much thought has the Government given for a pipeline from Myanmar to

India, as there is no "Pakistan’ in between? I do not think there will be much of a problem.

Sir, coming to the Bill, I rise to support this Bill because this is very vital for the nation.
Madam, in the Bill, the prices of the natural gas and oil will be regulated by the Board. Now,
what will happen to the commitment the Government has given in the production-sharing
contracts signed for upstream oil sector wherein it has been agreed upon that the prices of natural
gas will be market-driven and the crude oil will be based on international prices? Now, how will
the Board regulate the price which is market-driven? The hon. Minister should clarify this point
because this is very important. I find that this is very contradictory.
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[ appreciate the idea of a five-year term and there will be no double re-nomination except
that a member can be nominated as a Chairperson. But what will happen if they are nominated
after a gap or those who are original members will never be members again? Or after a gap can

they be members again? This should be specified because the problem might come up later on.

As regards the person to be in the Board, you have given that they have to resign from so
many posts. But I feel that non-governmental organisations should be excluded and non-
profitable NGOs should be excluded from this bar. They should at least be allowed to hold. This
is not a profit-making portfolio. So, that should be allowed. That is what I feel.

In clause 10, I would just like to know from the hon. Minister what is the rank of the
Secretary who will be the Secretary of the Board. I want to know whether he will be of the rank
of a Secretary to the Government of India or a Joint Secretary. What will be the rank of that
Secretary of the Board? That needs to be clarified.

In clause 12, where it is said the Board will hear and receive the complaints from any
person to conduct an inquiry with regard to retail service obligations, marketing service
obligations and all, there I would like to request to add the quality of products and services. That
should be included. Anybody can complain when he finds that the quality is bad. That should

also be included in the criteria where a person can make complaint.

As far as powers and duties of the Secretary are concerned, I feel that this should have
been regulated by the Board. As per the Act, the power and functions of the Secretary are to be
regulated by the Board itself. 1 feel that the Government should frame the rules and as per that
rule, the Board should run. The Board should not be allowed to freely regulate what the
Secretary is to do and where they have to hold meetings and how many times etc. It is all right
that that part the Board can regulate themselves. But as far as the duties of the Secretary are
concerned because the Secretary is very vital what I have seen from this Bill, they should be

framed by the Government.

Lastly, after 65 years of age, he cannot continue as a member or after the expiry of his
tenure, he cannot join any Government service or any of the corporate office or any office of
profit. I think that will bar the dynamic, attractive and energetic people from coming to the
Board. That bar should not be there. That bar should be relaxed. That is my request to the hon.
Minster that we should try to attract more competent people into the Board to have a better and
more efficient Board.
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15.00 hrs.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Thank you very much Madam
Chairperson for giving me this opportunity to speak. I will not take much of the time of this
House. I rise to echo the sentiments of the people of Gujarat over the demand for their share in
the petroleum products. Gujarat was one of the early States where petroleum and gas struck and
even now only five kilometres from my house the gas has struck. We have been demanding in
Gujarat for a long time and I am sure the hon. Minister will take a note of this because, in fact,
this has been going on for years. The people of Gujarat have been demanding that why should the
headquarters of ONGC be in Dehradun and not in Ahmedabad or in any part of Gujarat. You
have come with this Bill where it is written that the office of this Board will be in Delhi. I
strongly resent that. It could be in any part of India but certainly not in Delhi because it becomes
much bureaucratic and the other influences are there. As a result the number of States which
have, in fact, contributed and from where the gas and petroleum are available, are suffering. You
take into consideration the feelings of the Members, and especially those from Gujarat and I
would request you to have the headquarters of this Board in any part of Gujarat.

Secondly, I want to draw the attention of the hon. Minister to one point. We have been
demanding for gas to our State. We have a shortfall of electricity of almost 3,000 MW in Gujarat
and as a result, the industries are suffering. The gas is transferred from Dahej in Gujarat to
Jagdalpur, from Salawa to Mathura refinery unit. All pipelines are being laid in every part of the
State and gas is going to different parts of India but not in Gujarat. I do not know what is the
rationale for this. We have been demanding that we urge you to give us a share in the production.
Why can this policy not be adopted? We do not want money. You do not give us royalty. Let us
have a share, 20 or 25 or 30 per cent share of the production and we will sell it.

In fact, the particular Gujarat State Gas Act which has been lying with the Ministry has
not been signed. There is a conflict going on between GAIL and the company which has been
formed by the Government of Gujarat. As a result, the ceramic industry, other industries
including textile industry and dairy industry are suffering a lot. We want a solution of this. I do
not know whether the Board will be able to handle this kind of things or not. If it is simply of
distribution and marketing it is different. [ hope that they formulate certain norms for distribution

and so on.

[ am not going into the aspects of adulteration and other things. A lot of other hon.
Members have spoken on it. If [ am not forgetting, there was a young engineer who went round
in one of the petrol pumps in UP who had been killed. It was an inhuman act. There are such
instances. 1 hope that this Board will resolve such issues. But, nonetheless, you resolve the
demands of the State. Our entire water has been polluted. There is fluoride-related disease. You
take out the gas, you take out the petroleum products in the entire North Gujarat. The land of
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North Gujarat has become infertile as a result of this. I do not know why they are not
compensating for this. Besides the royalty they should give us a development cess for the area.
We contribute to the entire country’s development. But why can we not get our share to develop

our own State? That is my submission.

There was also an assurance given in the House by the then Minister to give us gas from
the Tapti Valley. They formed a consortium to provide the gas to the people in Surat and other
parts of the State. We have still not received that gas.

The other thing is about corruption. I must say that it is rampant. How the Board will deal with
this, how the Government will deal with this are the questions. You take the small cases of giving
dealerships of LPG to those whether they are tribals or belonging to Scheduled Castes and so on.
Now the system is that somebody comes from Mumbai, goes in one of the hotels and in the early
morning they call each of the people and then they decide there and then. I have very reliable
information that they connive with the officers and they get the dealership, they get the petrol
pump etc.

There is premium for all these things. Now how would you deal with this problem? There
is no people's representative in the Board. The unfortunate part is that we have the same sort of
life. We have not been able to form the Human Rights Commissions in a number of States, partly
because there is a requirement that there should be an ex-judge, there should be the consent of the
Leader of the Opposition and so on and so forth. Here is the same thing. You put the judges, you
put the bureaucrats as if bureaucrats are experts of everything. Yesterday he was in the Police
Department as Secretary and then he is shifted and made Commercial Manager of the Board. He
will take the entire things into his hands and the Board will make profit! I do not understand it.
What kind of a logic we apply in formulating such things where we do not trust people's
representative, thinking that they will create a mess or they will give some kind of favours? I say
with great humility that the politicians are the most scrutinised species of the people in public life
and not the bureaucrats. Are we going to give support to this thing? I think, you should just
consider it and try to find solutions to this problem. An MP just cannot make to the Board.

Madam, let me cite an example. One of the tribal persons for the first time wanted a
dealership of LPG. I did not know who to contact. I telephoned. He said, 'Sir, the system is that
the ONGC gives an envelope to some officer of the Mumbai Office and that officer comes next
morning. Those five or six people interview and decide about it.' There is a definite information
that in-between are the people who deal with officers and these dealers. If you give them money,
you get dealership. If you do not give money, you do not get dealership, whether you are an SC,
ST and so on. My question is this. With this Board, how would you deal with these problems?
There are people belonging to SC, ST and OBC who want to go higher in the social hierarchy. I
want to know whether they will get justice out of it. I would like to request you that when you
give reply, please try to find some solutions to these problems, either in rules or in other
mechanism. If the rules have to be amended after some time and you have to put it into the rules,
please do it. That is my concern.
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For three days, people have been raising the issue of Jatropha. In Maharashtra and other
areas, there are lot of NGOs and young engineers who have been trying to promote it, but the
State Governments are not giving them any encouragement, so is your Ministry. Are you going to
find out some other alternative because energy will be in great demand? As more and more years
pass, energy will be the first thing the people will be demanding, whether it be electricity, gas ...

(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI RENUKA CHOWDHURY): Ethanol is new addition to
Jatropha. ... (Interruptions)

SHRI MADHUSUDAN MISTRY : I hope, this is taken up by your Ministry.

Nonetheless the last thing [ would say is that please try to satisfy the people. The long-
pending requirements have created discontentment among the people of our State. We feel that
we have been victimised and injustice has been done to us by the Ministry of Petroleum.

Shri Rana has just referred to Pipavav Gas Project. I do not know what is wrong with that.
Why can we not get gas for that? Why can electricity not be generated there? There are lot of
people who are trying to set up industry in Gujarat, but because of lack of energy, we have not
been able to do it. We collect almost 80 per cent of our own Budget from the State itself. We
hardly get 20 per cent from the Union Government to run our State. So, my humble request to
both the Ministers in your Department is to please look at these issues. ... (Interruptions) I am

also telling you. I hope, we do not change with you.

Since the ONGC headquarters is in Dehradun and you are from Mumbai, at least it will
not go to Mumbai, but you please try to set up this office anywhere else and also try to see and
find out some mechanism whereby the common people who have grievances, their grievances
can be redressed. You also address the very issues and concerns of all those States where the
natural gas and petroleum is available because it creates unnecessarily a different kind of feeling
among the old people in the Administration.
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SHRI P.C. THOMAS (MUVATTUPUZHA): Thank you, Madam. The first and foremost thing --
whenever we speak about petroleum -- which comes to the mind of the common man is regarding
the price of petrol, diesel, LPG, etc. I do not know how far this Regulatory Authority is going to

be concerned with the regulation of prices.

[ find in clause 11 (f), in respect of notified petroleum, petroleum products and natural gas
that monitoring the prices is one of its functions. On the other hand, if we look at the definition of
the notified petroleum, then it is limited to all that is being notified by the Central Government. I
do not know whether its hands are strong enough and long enough to control the prices of petrol,

diesel, etc.

We are all concerned with the report that has recently come in the Rangarajan
Committee’s Report. I have referred to this matter in the Parliament earlier also. I think that this
would be an opportunity for the hon. Minister to state the policy of the Government, and to
clearly state the view of the Government with regard to the recommendations made by the
Rangarajan Committee. The Report of the Committee says that the price of petrol, diesel, LPG,
etc. are to be raised. The price of petrol and diesel are to be raised by less than Rs. 2, and for LPG
or domestic cooking gas to about Rs. 75 per cylinder. Therefore, the country is very much
concerned about this issue, and the common people would like to know whether the Government
1s going to accept it, reject it or going to consider it. I hope -- whatever way it is going to be
considered -- it would be a very good opportunity for the House to know about the issue.

One more point with regard to the Regulatory Authority is this. We often find that
whenever a Regulatory Authority is formed or made, the Government sometimes gets away from
its duty to ensure that the prices -- as far as the common man is concerned -- are actually
regulated. I feel that the Board or the Regulatory Authority is sometimes made a scapegoat. I do
not know whether that would happen here also.

As far as the powers that are given to the Board are concerned, it is not a condition, and it
is not that independent too. It is only a Board. We also find in clauses 11, 13, 42, etc. that many
of the powers of the Government are still very much there to control the way in which the Board
can act. For example, in clause 42, directions can be given to the Board. Of course, it may be
necessary at times also.

In clause 11(j) I find that the Central Government can give recommendations or
suggestions in the form of directions for the Board to accept. In this clause also, we find that the
real control, eventually, comes to the Government only. However, in clause 13 with regard to
judicial powers, the powers like court are given to the Board itself. I think, these matters are to be
clarified by the hon. Minister in his reply.
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As regards the issue of exploration, of course, it does not come directly under the Board, but we find
that that is also a matter to be regulated under it. Many private companies are engaged in exploration, and in

getting oil from the shores.

[ would like to make a point here with regard to the Cochin High. I think that a lot of work
was being done there, and there are reports that a lot of oil is available in the offshore near

Cochin. A lot of work was being done there, but I think that it was stopped at a particular point.

Though there are reports that further drilling was done and oil was almost available, we
would like to know the exact position with regard to this matter.

With regard to imports and exports, I think, section 14 gives the powers to the Board to
do something regarding imports. These are also to be clarified a little.

[ do not want to take much time of the House, though there are other points to be made. I
hope the new Minister will be able to give a reasonable hope as far as the common man is
concerned. It should not be a mere hope because the hon. Minister is a man of action. |
congratulate the new hon. Minister who has moved this Bill.

PROF. M. RAMADASS (PONDICHERRY): Thank you, Madam Chairperson, for the
opportunity given to me. On behalf of my Party PMK, I support this momentous Bill.

As we all know, petroleum products occupy a pivotal role in the life of the economy as
well as individuals. Therefore, its production, supply, distribution and determination of price
play an important role in the acceleration of economic development of this country. I support this
Bill because it is based on important objectives and goals. It tries to protect the interests of the
consumers, tries to protect the interests of the entities, ensures uninterrupted supply in the market
and promotes a competitive market for petroleum products. Therefore, I support this Bill. At the

same time, I would like to indicate some of the possible contradictions in this Bill.

The first contradiction is that the Bill seeks to promote competitive forces or competitive
markets for petroleum products. From a theoretical angle, competition prevails when there are a
large number of buyers and sellers. In the case of petroleum, we have a large number of buyers,
but the sellers are only a few. Therefore, we have only a monopolistically competitive market
rather than a competitive market. Competition prevails or flourishes when there is absence of
regulation or controls. How will you promote competition when you have a regulatory board?
When there is a regulatory board, it will influence the supply, prices and monitoring aspect in
some form or the other. Therefore, the invisible hand that is supposed to determine the prices of
the products in a competitive market will be absent in case of regulation. This is an apparent
contradiction.
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The second contradiction or overlapping is that this Board will try to monitor the prices as
well as restrictive practices in the market. But already this function is being performed by the
Competition Commission, which was created in 2003 under the Competition Act of 2002. When
the Competition Commission looks into the monopoly trade and restrictive practices of all the
products, including the petroleum, how will this regulatory board perform that function? This has
to be either taken away from the Competition Commission or it has to be clearly stated that as far

as this product is concerned, the Board alone will deal with it.

The third important issue, Madam, is with regard to the measures of the Bill. Currently
the entity owning a transmission pipe will not have an obligation to keep it open for any other
person. But the Bill says that it will become a common or contract carrier. But what is the basis
on which the individual entity which owns the transmission line will be converted into a contract

or common carrier? This is not clearly mentioned in the Bill.

The fourth important issue is how the tariffs for transmission of natural gas through a
common or contract carrier are to be determined by the Board. The details on how the tariff will
be determined is not mentioned in the Bill. On what basis, whether on the basis of cost of service,
cost of operations or the cost of any other thing, is not clearly mentioned in this Bill, and it has to

be taken into account.

Coming to retail service obligation, currently, the Weights and Measures Department or
the Civil Supplies Department in each State determines the quantity and quality of the products
sold through retail outlets. Now, the Bill says that the Regulatory Board will regulate these retail
outlets. What is the mechanism by which the Regulatory Board is going to do it? It is a national
organisation. Will it be able to work at the ground level or at the retail level? How is it going to

do this? What is the mechanism by which it is going to provide these retail service organisations?

Further, there is going to be a common regulator, both for electricity and petroleum? Both
are complementary and competitive with each other. Electricity is developed with the help of
petroleum, and petroleum also helps in the promotion of electricity. Is there going to be a
common appellate authority or a common regulatory authority is not known? If there is going to
be a common regulator, we will have to bring about a constitutional change because "electricity’
is in the Concurrent List, where the State Government as well as the Central Government can
have a say. But 'petroleum’ is in the Union List. There also, you find ‘electricity’ in one
department, and ‘petroleum’ in another department within the Union List. All these
contradictions have not been overcome by this Bill.

With regard to the composition of the Board, I have only one point to say. Most of the
functions performed by the Board are economic in character or commercial in character because

it is going to refine, process, market, distribute and transmit — all these characters or functions are
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in the range of economics or in terms of commerce. But among the five members in the Board,
there is not even a person who is qualified in the matter of economic policy or economic analysis,
etc. The Bill makes a special provision for a legal person. There should be a person, either in the
field of commerce or economics. An expert on economics should be included as the member of
this Board so that he will be able to give his views. There are a large number of people in the
Indian Economics Service with high qualifications and competence. One of them should be made

as a member of this Board so that all economic issues can be rightly discussed.

Another point is in regard to salaries and allowance. It is said that salaries and allowances
will be prescribed. Prescribed by whom is not yet made clear. It has to be clearly mentioned

there.

With regard to the Secretary, some people said as to what is his qualification. He is going to
be a very important person in the Board. What is his qualification? Who is going to appoint
him? The Board will not appoint the first Secretary. Maybe, the second and the third Secretary
will be appointed by the Board . Will he have the voting rights? Decision in the Board will be
taken by a majority of the persons who are present. When there are five persons and only three
persons attend, how three members alone would decide? Therefore, I would feel that the Board

should have at least 10 persons so that they would decide on critical issues.

Petroleum is an important product. There should be no discretion by anybody and the
Board should function in an objective way so that it provides natural justice to people.
Monitoring of prices by the Board is also doubtful because the prices of petroleum products are
determined not by us but by the international markets. Whenever there is a crisis in the
international arena, there is a crisis in the Indian pricing also. Therefore, how far this Board will

be able to monitor the prices has to be decided?

MADAM CHAIRMAN : Prof. Ramadass, you have made very specific points. Please conclude now.

PROF. M. RAMADASS : Therefore, I support this Bill. It is a very important Bill which the
country needs today. However, an enlightened Bill should be an enlightened development
instrument for the country. Hence, [ would request the hon. Minister to take all these factors into

consideration.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Madam Chairperson, I rise to support this
Bill. There is nothing to oppose here. But we would like to be precisely clear when the hon.
Minister reply to tell us as to what necessitated the forming of this Regulatory Board. Probably,
import bills went up. It went up to § 26 billion every year. The crude oil price per barrel was not

stable. There was a jump from § 28 a barrel somewhere in July last to § 61 a barrel at the end
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August. Besides, Navratna companies in the oil sector want that the subsidies should be
withdrawn now. Are they saying that the Government would pay subsidies? Would the
Government agree to this? They want the withdrawal of subsidies as the ONGC companies are
not doing very well. They starting losing. BPCL is at a loss of Rs.4,000 crore. Other companies

also would become red with the internal oil scenario.

So, considering these facts, I think, he will get a Regulatory Board. But he should not
please make it like a dealer selection board as the regions where a lot of corruption is going on.
He should make it a genuine Board because now gas imports will also be there, gas distribution
will be there and gas exploration will be there. They would be doing 8,000 odd kilometres of gas
pipeline transmission. Then, a Tariff Policy has to be laid down in the Bill. I am not repeating

the points, which have already been made. But there should be transparency at all levels.

Madam, I was reading a magazine of ONGC on ‘combating corruption’, where the CMD
of ONGC Mr. Raha, in his Vigilance Awareness Week had said: “It is not enough to be honest
ourselves, but it is an inescapable obligation on all of us to ensure that everybody else too
practises disciplinary ethics.” He means, everybody to be honest. Within his organisation, he is
giving an indirect message to the public also that everybody should be honest. In this regard, I
would submit that when people are represented by this august body, which is the highest
legislature of the country, which is the supreme body of our democracy, why should not a
representative from the MPs of both the Houses be there so that they can put forth the grievances
of the people?

Now, the Navratna companies want subsidies to be done away with. But is it possible to
do away with the subsidies? Take, for example, kerosene. We are giving subsidies on kerosene;
and kerosene is used by the poor people, the people below poverty line. So, is it possible to
remove subsidy on kerosene? Now, kerosene is being adulterated for diesel. Moreover, there is a
lot of pilferage in kerosene and diesel in the backward areas of the country. So, all these things
need to be addressed. I would like to know from the hon. Minister that does he have any regional
mechanism to look into all this? So, the regional mechanism in consonance with this Bill should
be formed at the State level so that it can be properly regulated at the State level also.

Here, I would like to say that also the States should be encouraged in regard to
exploration of gas and forming petrol and gas companies, like in the case of Gujarat. 1 have
been reading the ONGC Report and the Infrastructure Digest for the last couple of months, but I
am sorry to state that my State of Orissa, which is on the coastline and which has vast deposits of
gas; in the Mahanadi basins where offshore gas deposits are there, which have been formed by
the Reliance company but no action has yet been taken. The hon. Minister of Petroleum, who
has juste adorned this Ministry and he is a very efficient person -- we hope — would direct the
activities towards the State of Orissa so that the activities of oil exploration and gas exploration
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may be upgraded. I am saying so because in the gas pipeline, which we are going to lay now,
about 3,300 kilometres would be put in the Krishna Godavari basins. About 1200 kilometres of
pipeline have already laid out in Gujarat, and the balance is there. So, I would request to the hon.
Minister of Petroleum to make a modest start about this new gas pipeline. At least, 1,000
kilometres should be started in the Mahanadi basins and offshore Orissa.  Orissa is rich in
minerals as well as coal. But coal methane gas is not a subject concerning the Ministry of
Petroleum. It concerns the Ministry of Coal or alternative energy, which is under the Ministry of

Renewable Energy.

Now, the public enterprises that are saying now to do away with the Government
subsidies have a public obligation; they have a social obligation; and they are not private
enterprises. So, they must put in more money for R&D in the sector of energy renewal, in the
sector of development of coal methane gas because they have been enjoying the profits for the

last 45 to 50 years.

Madam, there is nothing to oppose the Bill. It is a welcome Bill. It was first introduced
during the regime of the NDA Government. Though the Revised version of the Draft on gas
pipeline policy was made public in October 2004, I do not know why it was delayed in getting
forward the legislation because gas is a very strategic sector. It is a very strategic sector. It is a

very important infrastructural need for us to achieve a growth rate of 10 per cent eventually.

SHRI B. MAHTAB (CUTTACK): At the outset, I should say that I am not the lead speaker for
my Party; our main speaker has already spoken, but I would like to raise certain issues for the

consideration of the hon. Minister.

The Minister is new, but he has experience as a very able Parliamentarian. When we are
discussing about petroleum, we are aware that petroleum is slippery and at the same time very
much inflammable. With his expertise, I do hope and expect that he is going to pilot very ably the
Ministry in the days to come.

While going through the mid-term appraisal of the Tenth Five Year Plan, I found out this.
It is mentioned that the current indigenous production of crude oil is about 33 million tonnes
whereas the requirement is about 120 million tonnes. Import dependence is therefore very large
and is expected to increase over a period of time. It is stated that India’s current balance
recoverable resources of crude oil may last only for about 22 years at the current rate of
production, unless accretion exceeds the current rate of production. Why I am saying this is that
we need more investment in the upstream sector. There is a thrust that were identified in the

Tenth Plan were four in number. The first was market-determined pricing mechanism for crude
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oil and petroleum products; the second was rationalisation of taxes and duties; the third was
restructuring of the sector and the fourth was establishment of an independent regulatory regime.

This was the proposal of the Tenth Five Year Plan. Accordingly, the regulatory regime
came into being and a Bill was proposed; it went to the Standing Committee; subsequently it was
placed in the Rajya Sabha and now we are discussing it here today.

The idea therefore was mooted in the Tenth Plan. Accordingly the Bill which has been
prepared is to provide for setting up of a Regulatory Board, to protect the interests of the
consumers and entities engaged in such activities. The Government has reportedly said that the
Board would ensure — this is very interesting — uninterrupted and adequate supply of petroleum,
petroleum products and natural gas in all parts of the country and promote competitive markets.
These are the two major aspects which this Board is going to look after and repeatedly the
Petroleum Minister — the previous Minister also — has said both in the Rajya Sabha and the Lok
Sabha that these are the two main components for which this Board is going to function. I have
my doubts here.

I do not see in the Bill how competitive markets will be promoted by the Board.
Therefore, my question is whether the Government is abdicating its responsibilities in monitoring
to ensure uninterrupted and adequate supply of petroleum and natural gas. My second question is
relating to another aspect. We have a Competition Commission of India. We also have read in the
newspaper — and a Ministerial Committee also went into it — regarding the super regulator. It is
because two other Ministries are also involved to look after competition activities of different
organisations, which is responsible for promoting and sustaining the competition in the market
and to protect consumers interests. So, the status of CCI has to be maintained. The overall power
to examine anti-competitive practice would rest with the CCI. This is the policy and this is the

law. I would like to know on the autonomy of the proposed Board, which is being proposed now.

To regulate prices and its capability to protect the interest of the consumers, have the
Ministry of Chemical and Fertilisers and the Ministry of Company Affairs accepted the
autonomy of the Board? What is its capability in fostering competition?

Thirdly, there is a proposal that the Board would oversee downstream oil refining and
marketing of petroleum products, natural gas sales and transportation of gas and pipeline. It is

stated that the Board would operate at an arms length from the Central Government.

MADAM CHAIRMAN : Please conclude. Your Party time was over and it is bonus time which
1s being given to you.
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SHRI B. MAHTAB : Madam, I can expect bonus only from you.

Petroleum is a Central subject. As far as I understand, the Bill does not give that much of
independence to the Board.

The last point which I would like to mention here is that when consumption of petroleum
product is increasing, there is a need to increase exploration and to acquire equity share in
production of oil and gas overseas. But the Board which is being formed has a little role to play
in up stream regulation. The Mid-Term Appraisal of Tenth Five Year Plan had suggested to have
an independent regulation in both upstream and downstream segments. When we are going to
have a downstream regulation board, what steps are being taken for upstream regulatory board?
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SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Madam Chairman, I rise to support
the Bill. Energy is an essential requirement for the economic development of the country and also
it is an important pre-requisite for improvement of the quality of life of the people. I, however,
would not like to go into the details of the Bill.

This Bill was introduced during the regime of the last NDA Government and it stood
referred to the Standing Committee. The Standing Committee had given 49 recommendations
and of the 49 recommendations, 47 of them, almost all of them, so to say, have been accepted and

incorporated in the Bill.

My first point is with regard to the constitution of the Board of this Regulatory Body that
is being proposed. What I find here 1s that the Board is proposed to be filled by members who are
all bureaucrats. My suggestion in this regard is that instead of having all bureaucrats in the Board
the Government may include in the Board one or two members who are having expert knowledge
in the field of, say, commerce or even management. There are many Members of Parliament who
have such expertise in the field of commerce and even management. The reason as to why I
propose this is because ours is a country with a population of more than a hundred crore and
where about 30 to 40 per cent of our people live below the poverty line. So, if we have public
representatives in the Board then the condition of the people as prevailing could be put up before
the Board in a proper manner. In a democratic set up we should not depend only on the
bureaucrats. I am not against bureaucrats. But if the hon. Minister could consider increasing the
number of members in the Board and incorporate members, public representatives, who have
eminence in the field of commerce and management, then it would be a good thing.

My second point is about adulteration. That is the most important aspect. Even now we
have not been able to control adulteration. How would the constitution of this Board help in
controlling adulteration is a question that the hon. Minister would have to answer. Kerosene is
allotted to States under the Public Distribution System. According to recent reports, only 30 to 40
per cent of kerosene, of the total allocations made to States, is being distributed through the
Public Distribution System and the rest of the allocation is either being sold in the black market,
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or are being mixed with petrol and diesel. The cost of kerosene that is being sold through the
Public Distribution System is Rs. 9/- per litre and the cost of petrol and diesel is around Rs. 50/-
and Rs. 40/- respectively. There are some States where there is a lot of demand for kerosene. I
would say for the State of Andhra Pradesh where there is a lot of demand for kerosene and the
hon. Chief Minister also had written about it to the Central Government. Some other States of the
North-Eastern region also are in need of kerosene. But even if they are being provided with 100
per cent of their quota, only 30 to 40 per cent of the total allocation is being distributed through
the Public Distribution System and the rest are being sold in the black market. That is why this
adulteration 1s taking place. This is one reason why the States are asking for more number of
mobile laboratories whereby it could be checked on the spot and the offender could be penalised

instantly.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI
DEORA): You had raised this point through a question that day.

SHRI KINJARAPU YERRANNAIDU : Yes. But that question could not be answered because
the House got adjourned.

Madam, this Bill is confined in three areas, namely, it seeks to regulate the refineries,
transportation, distribution and marketing, secondly, it seeks to protect the interest of the
consumers and the entities that are engaged in this field and thirdly, it seeks to ensure

uninterrupted and adequate supply of petroleum.

You are not including exploration and production for regulation. They should also be
regulated here. Nearly 50 per cent of the cost goes towards exploration and production. Without
adding exploration and production, we cannot achieve 100 per cent target. Exploration,
production, refining, processing, storage and distribution should all be put under the control of
the Board. Only then we can do something to the society and the poorest of the poor. So, I say
that exploration and production should be regulated.

I will come to the issues pertaining to Andhra Pradesh. There is a request for augmenting
gas supply to power utilities in Andhra Pradesh. The Ministry of Petroleum and Natural Gas and
GAIL have entered into an agreement for eight power projects. We require nearly 11.55 MCMD
(10.2 MCMD firm plus 1.35 MCMD fallback). Already 7 MCMD gas is available. If 5 MCMD
of gas is made available, the power projects will be completed. Apart from this 5 MCMD, the
power projects are nearby completion and they are ready to produce power. If you do not
provide gas to the power projects according to the agreement made between the Ministry and
GAIL, we have to pay fixed charges to the power companies. As it is, the Electricity Boards are

not getting profits. In this situation, the Electricity Boards will incur more losses and ultimately,

32/49



11/1/2018

the burden will pass on to the people. That is why, we have to take firm steps and give
instructions to GAIL to explore more gas. You have to plan to explore more gas.

We have a request to establish the LNG terminal at Krishnapatnam Port by Indian Oil
Corporation. This is pending since long in spite of repeated requests by the previous Chief
Minister, Shri Chandrababu Naidu and the present Chief Minister, Shri Rajashekhar Reddy.
They have written at least five or six D.O. letters to the Government of India. The matter is still
pending.

Another project is pending near Kakinada Terminal. I am requesting our Congress
Members also on this issue. It has even come in today’s newspapers. The Government is ready
to establish the terminal at Kakinada but land is not available.  So, my request to the
Government is to provide 6000 to 7000 acres of land so that they will be ready to establish the

terminal. I request the Minister to influence the Chief Minister to acquire land for this purpose.

Coming to LPG shortage in Andhra Pradesh, the waiting list has come from one month to
about 14 days which everybody knows. We have given gas connections to 25 lakh people. Even
the previous Government continued to do it. We have given 25 lakh gas connections to the
weaker sections, the Scheduled Tribes, the minorities and the OBCs. That is why, the period of
waiting list has reduced from one month to 14 days. Sine Independence, we have given 30 lakh
connections and in the last nine years, we alone have given 35 lakh gas connections under the
programme. In this scenario, you may find that the demand is more and the supply is less. Even
now, gas is not available. Earlier, when anybody applies for a gas connection, he used to get it
immediately and the gas companies used to distribute it at the doorsteps of households. My
humble request to the hon. Minister is to ensure adequate gas supply for the poor people so that
they will get gas supply at their doorsteps.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): This is an important Bill. Main
source of energy in India and the world is petroleum and Gas. As there are number of private
players also in Petrol, Diesel, Kerosene and Gas production etc., it is said that a independent
regulatory board is necessary to do justice to both public sector and private sector. I agree with
the argument. But I have some apprehensions about the formation of board.

Though it is a independent body, it is and it should work under Govt. control. If the Govt.
wants to increase the prices of Petrol, Diesel, Kerosene and Gas, it will through the
responsibility on the Regulatory Board as if Govt. has no control over it. This is what is being

done when electricity charges are increased on the name of mandate of Electricity Regulatory
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authority. Right now the rise of prices is on cards of the Ministry as Shri Rangarajan Committee
has recommended has recommended it. Please do not do it on the name of competitive market.

Whatever is the price more than 50% of it is due to different type of taxes. I understand
that Bharath Petroleum 1is in big losses. This may be case with other companies also. This is all
artificial losses. Taxes should be reduced to reasonable panel and make Petrol, Diesel and

particularly Kerosene and Cooking gas at reasonable prices.

ONGC is investing terms of thousands of crores of rupees for research and for search of
Petrol and Gas. But several fields after identification are being handed over to private
companies. This has been done in Krishna, Godavari basis This should not be done in future.

ONGC 1s permitted to supply gas to general power plants in A.P. and now backing out.
We had our doubts about the adequate supply of gas and argued before the A.P. Electricity
Regulatory Commission against permitting new electricity generating plants on gas but
arguments were not replied. Now ONGC

* The Speech was laid on the Table

should fulfil their commitment and supply gas to lower plants. Board should have technical
personal and political representation through two members from Lok Sabha and one from Rajya
Sabha should be included in it.

One Regional Office should be opened at Rajamundry as there is lot of Gas resources
around it in Krishna, Godavari Valley.

Public Sector should play important role in Petrol Diesel, Kerosene and Gas, sale,
refining etc., in future also.
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DR. K.S. MANOJ (ALLEPPEY): Madam Chairman, thank you very much for giving me this
opportunity to participate in the Petroleum and Natural Gas Regulatory Board Bill, 2006. I rise
to support the Bill. But I have some apprehensions. All these regulatory authorities, whether it
is the TRAI or the Electricity Regulatory Commission or the IRDA, have been constituted
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because of the introduction of private players in all these fields. Previously, these sectors used to
be the monopoly of the public sector undertakings or the Government. The Government assured
some kind of a service to the people. As far as the public sector companies are concerned, profit
was not their only concern. Providing service was the sole intention of the public sector
enterprises. But for the private sector companies, which are coming into these fields, profit is the
primary concern. So, these authorities should ensure that these private companies fulfil their
social obligations, especially regarding the quality of service, regarding the prices and regarding
the subsidy given to the petroleum products, like LPG and kerosene. So, they should fulfil their
social obligations.

One of the prime intentions of this legislation is to minimize the power and control of the
Government to this sector. Autonomy should be there, and accountability also is equally
important. Delegation of autonomy without accountability could lead to chaos. Therefore,
appropriate mechanism need to be put in place to make these regulatory agencies accountable.
The current provisions with regard to regulatory accountability are usually far from adequate.
But I am happy to know that in this Bill, there is a provision to submit annual report of the Board
before the House of Parliament. Madam, my opinion is that this report should be sent to the

Standing Committee and deliberations should be made on this report.

Madam, another important point is that there are mushrooming of petroleum outlets in
our country. In most of these petroleum outlets, young girls are employed as salesgirls. But they
are not adequately paid. Even, minimum wages are not paid to them. So, I would request the
hon. Minister that while considering the interest of the stakeholders and the consumers, he should

also take care of the welfare of these poor girls who are employed in various petroleum outlets.

With these few words, I do support the Bill.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): First of all, I would like to thank
you, Madam, for relieving me from this job. Not only that, I also hope how long you will be
there 1s a matter which future alone can decide.

MADAM CHAIRMAN : You are most welcome.
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SHRI VARKALA RADHAKRISHNAN : It is because your predecessor who was with us got a
ministerial berth and gone. I hope, that you may also get that job and go! That is another matter
for the future to take a decision.

[ rise to welcome this Bill. But it is belated. Now, the present Minister got the
opportunity of initiating this Bill. His predecessor could not do it. So, the last ministerial berth
brought in the change and he lost his portfolio, for reasons which I do not know. Perhaps, he
may know it. All of a sudden, now, there is a tendency in the country for opening outlets at every
furlong in the National Highway. How far this will be a successful attempt, I do not know. But
lakhs and lakhs of rupees are being spent for opening an outlet. Some time before, only in
junctions and important centres, outlets were available. Now, even in remote corners, where
there are no vehicles for taking petrol, hundreds of new outlets are being opened. How it was
sanctioned, I do not know. I am told that there is a Committee. I am not going into the details
what transpired there. But my learned friend, the present Minister, he may all know it. He is very
thorough with the procedure. Now, I would again suggest that ours is a country which is
importing 70 per cent of crude oil. So, if we do not have the controlling power in the matter of
deciding prices, whenever the Government is in difficulties, whenever the foreign exchange is in
adverse position, the Government will be forced to increase the petrol every now and then. The

common man is put to difficulties. That continues even today.

Now, the question I would place before him is that there is a countrywide pollution in
petroleum products.

16.00 hrs.

In every outlet, either kerosene or some other oil is added with petroleum products and
supplied to the consumers. That is our bitter experience. In every State, there is no controlling
authority so far as [ understand. Of course, there are some controlling authorities but they are not
doing their job properly. More over, there is no specified standard for petroleum products.

We all know that in our country, adulteration has become the common practice. There is
food adulteration. So, everywhere, there is adulteration. Naturally, in petroleum products also,
there 1s adulteration. Hence, | would urge upon the hon. Minister to see that it is controlled.

This Bill 1s meant only for the simple purpose of establishing a Regulatory Board. For
that purpose, the scheme of the Bill is in such a way that it is to establish a Board. The object of
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the Board is to help the consumers. But the consumers are taking adulterated petrol every now
and then even at every outlet.

The entity is defined in Clause 2 of the Bill. So, all these are the entities which will come
under definition in this Bill. For that purpose, he must bring in some control, some mechanism

for regulating them. ... (Interruptions)

Regarding the scheme of the Bill, I have to state one or two things. The Appellate
Authority, constituted under section 110 of the Electricity Act, will be the same for this also as
per clause 30 of this Bill. So, we have a common Appellate Tribunal for Electricity as well as
Petroleum Products with the addition of a technical member to the Board. This is the provision in
this statute. The difficulty is that whenever there is any dispute arising out of this, if any
aggrieved party has to file an appeal, he has to go to the Supreme Court only. The High Court is
completely excluded from the provision of this Bill. That will create a very difficult situation....

(Interruptions)

MADAM CHAIRMAN : Thank you, Shri Radhakrishnan. Please conclude.
SHRI VARKALA RADHAKRISHNAN : If you do not like, [ would stop it.

MADAM CHAIRMAN: You have made every point. Now, one more Member is there to speak.
Now, the Supplementary List of Business is also there. Papers to be laid on the Table of the
House by Shri Pawan Kumar Bansal.

... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : As far as the Appellate Authority is concerned, I have
to make an observation.... (Interruptions) Recently, we passed the Information Act. There, we
have created an Authority for the Central Government as well as the State Government. In my
opinion, it is to make this an asylum for the retired bureaucrats. Here also, the Board will become
more than an asylum for the retired bureaucrats. They can go up to 65 years.... (Interruptions)

The tenure is for five years. The maximum age is 65 years or whichever is earlier.
MADAM CHAIRMAN: Now, the Supplementary List of Business is there.
... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : So, I would say that this is a legislation which is
primarily meant for the protection of the consumers. So, do not fill the Board with the retired

bureaucrats.
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With these words, I support the Bill.

16.04 hr

PETROLEUM AND NATURAL GAS REGULATORY

BOARD BILL, 2006 —Contd.
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MADAM CHAIRMAN : Now, hon. Minister to reply.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI
DEORA): Thank you very much, Madam Chairperson. Nearly 28 Members have participated in
the discussion and I am very grateful to them for taking so much interest. I can assure you that
we will look into the suggestions made by them and I will try to reply most of them now. If I
cannot reply to some of them now, I will see that we will reply to you in writing within one

week.
16.08 hrs. (Mr. Deputy-Speaker in the Chair)

The unprecedented increase in the international oil and gas prices in the recent period
and taking into account our oil import dependence, it is all the more important that the oil and gas
sector in our country is regulated by a professional body. The countries which do not manage
their energy needs in a professional manner are likely to face serious problems in their economic
growth. [ will like to quote from the statement made by hon. Prime Minister in this very House

on 7t March on discussions on civil nuclear energy cooperation with the United States. The
Prime Minister said and I quote:

“The House will appreciate that the search for an integrated policy with an
appropriate mix of energy supplies is central to the achievement of our broader
economic or social objectives. Energy is the lifeblood of our economy. Without
sufficient and predictable access, our aspirations in the social sector cannot be
realised.”
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The efforts made by the Ministry of Petroleum and Natural Gas in enhancing the oil and
gas security of the country include increasing domestic production under New Exploration and
Licensing Policy (NELP), which was only announced earlier this month, and acquiring acreages
abroad. We have acquired four-five properties abroad like in Vietnam, Sudan and Russia and
they are doing good, they are doing well and whatever investment we have made has paid back

already.

The third alternative is to import LNG through transnational pipelines. The last
alternative, which several Members have suggested, is to bring gas to our country through
transnational pipeline like the Iran pipeline. I would like to inform the House that only this week
the Secretary of the Ministry went to Tehran to discuss about this pipeline. The Oil Minister of
Pakistan himself came to Delhi last month and discussions are continuing regarding this pipeline.
But there is another pipeline, which is under our consideration, and that is the Turkmenistan-
Afghanistan-India pipeline. We are seriously considering this and we are trying to implement it
with the help of assistance from the Asian Development Bank. The third pipeline, which we are
planning to have, is from Myanmar. It has some problems because we have to bring it through
Bangladesh and we are finding other sources so that we can bring this pipeline through the North
Eastern region of our country.

The Sixth Round of New Exploration Licensing Policy announced last month promises
an attractive regime for seeking investments in a very transparent and objective manner. It is a
matter of great satisfaction that despite tremendous increase in the international oil price in the
last few years, the Government has not only been able to protect the consumers from increasing
prices of domestic fuels, that is, PDS kerosene and domestic LPG but we have also been able to
control the overall inflation which has been kept in check thereby benefiting the overall
economy. We have hardly increased the price of LPG or rather the increase is very small and in
kerosene there is no increase in price. The price of Rs. 9 per litre of kerosene is going on for so
many years now. Nowhere else in the world the price of kerosene is so low. For instance, while
the international oil prices have increased almost three-fold since the dismantling of APM in
April, 2002, there has been no increase in the price of gas and kerosene and there has been no

increase even in the price of domestic LPG.

The proposed regulatory board would essentially perform three functions. It would
protect the interests of the consumers, attract investments in the sector and encourage
competition. The increase in competition will benefit the consumers as has been the experience
in other sectors. For example, as a result of increased competition in the telecom sector, the
consumers have already benefited tremendously. Similarly, in the civil aviation area when there
was only Indian Airlines, we all remember how we used to influence people to travel from
Mumbeai to Delhi and go back, but now there are 32 flights between Delhi and Mumbai. In the

telecom sector, about 15-20 years ago, if we were to go to Mahabaleshwar, a small hill station
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near Mumbai, it used to take one full day to get a telephone call through. What was the call rate
then? It was Rs. 47 per minute and it is not even one rupee per minute now. So, when there is
competition, the rates will be cheaper and the quality will be better.

SHRI KINJARAPU YERRANNAIDU : Now we have the cheapest telephone tariff in the world.

SHRI MURLI DEORA: Thank you. You are right. So, competition will help reduce the price in
the oil sector also. If there is no competition and if we do not have private players, kindly
imagine what would have happened.

Sir, hon. Member Shri Vijayendra Pal Singh made a suggestion for setting up a super
regulator for the entire energy sector covering electricity, coal and petroleum and natural gas.
While there is a need for having reforms in all these sectors, the suggestion to have a super
regulator is not workable essentially on two grounds. Firstly, while the coal and petroleum and
natural gas are in the Union List, electricity is in the Concurrent List under the Constitution.
Secondly, each of these sectors have their own complexities and in case a single regulator was to
deal with all these sectors, its role will become quite unwieldy, besides resulting in concentration

of too much authority in a single regulator and so it is not workable.

Hon. Shri Suresh Prabhu, who is not here now, has raised the point as to why exploration
and production are not covered under the Bill. Several other hon. Members also raised this
issue. [ would like to clarify that we already have a well-established legislation, which is called,
Oil Fields Regulation and Development Act of 1948, and the rules made thereunder to regulate
and develop hydro-carbon resources in the country. The Government has formulated a
transparent exploration policy, called New Exploration Licensing Policy for regulation and

development of hydro-carbons.

This NELP provides a level playing fields to PSUs, domestic and foreign companies.
This Policy has been quite successful and is yielding rich dividends through discovery of hydro-
carbons. Director-General of Hydro-Carbons oversees all these technical functions of this.

[ am very happy to inform the House that large discoveries have been found in Barmer,

Rajasthan. # e v it &1 we aredr § {6 areiR, Ioreme # o8l agd 991 3ifad &7 WeR fad @1 8 98
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Godavari Basin also we have found large discoveries. These are good examples of that.
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Hon. Shri Tathagata Satapathy, my young colleague, must be busy somewhere. He is not
seen here.

SHRI TATHAGATA SATPATHY (DHENKANAL): I am here.

SHRI MURLI DEORA: He changed his kurta, so I could not recognise him. But I hope he does
not say to which Party he belongs to. He wanted to know as to why the proposed regulatory
board is called a Board and not a commission nor an authority. We have no love for the word
‘Board’. One of the three has to be chosen, whether you have an authority, whether you have a

board or whether you have a commission.

While the regulatory bodies for electricity and telecommunication carry the nomenclature
of commission and authority respectively, we chose to call it a ‘Board’ considering that most of
the public utilities are generally called boards. Irrespective of the nomenclature, the objective of
setting up of a regulatory board remains the same. The objectives and the principles are the

same.

Several hon. Members spoke about the constitution of the Board. A number of hon.
Members, including Shri Jai Prakash, Shri Shailendra Kumar, Shri Ram Kripal Yadav, Shri
Suresh Prabhu, stressed the need for a proper selection procedure for selecting the chairperson
and members of the Board and inclusion of a non-official member to take care of its interests.

Clause 4 clearly lays down the qualifications for the chairperson and other members who
are to be selected from amongst the persons from eminence in the field of petroleum and natural
gas industry, management, finance, law, administration, consumers, etc. [ wish I could say

politicians also. There is no bar on the politicians.
it T 30 (Afoa) @ g SaRgE aw df
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SHRI MURLI DEORA: Mr. Deputy-Speaker Sir, the politicians can contribute so much. So, this
is under our consideration.

MR. DEPUTY-SPEAKER: In some areas, they can contribute in a better way.

SHRI MURLI DEORA: Sir, then the Search Committee is headed by Member (Energy),
Planning Commission, who is supposed to be an expert in energy sector. It is, therefore,

expected that only persons of eminence and having due merit shall be appointed as chairperson
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and members on the Board. Also persons of eminence in the field of consumer affairs are
already eligible for being appointed as member.

A number of hon. Members, including Shri Jai Prakash, Shri Shailendra Kumar, Shri Ram
Kripal Yadav and Shri Tathagata Satpathy, raised the issue of adulteration, short delivery of
products, etc. I would like to speak for three-four minutes on adulteration because even in the

committees also some questions were raised on adulteration.

The real issue of adulteration is profit motive, based on price differences of the two
products here and two products there. You have rightly said it, Shri Yerrannaidu. I would like to
tell you that the price of diesel is Rs. 37.57, while the price of PDS kerosene is Rs. 9.05. So the
price of diesel is four times the price of kerosene. Price of petrol is Rs. 49.16 while the price of
naptha is only Rs. 25. So the price of Petrol is double the price of naptha. This is a great
incentive for the people to get into adulteration. I can assure you that we are doing our best to
see that the adulteration is stopped. Only last Sunday, day before yesterday, I called a meeting in
Mumbai of all the Chairmen of the Petroleum companies, and we are trying to find ways and
means. We have authorised more amount of money to them. We have told them to tighten their
Vigilance Departments and they are all getting into it.

N THA WA R SRl BT HHIYA q¢1 fogr Sg dr Fermae § w41 i dahdl 2

oY RN Jawr : &, T |t el ff A o fF orR Sl gifed & frarm ok St wArg T @t
d &M D ... (Interruptions)

MR. DEPUTY-SPEAKER: No disturbance please.

it Rl qavt ¢ off I St 7 U W e o7 | On that day the House adjourned. &5+ af 2005 T&
T qrefen ffufeer gsarsa a918 € s ded I8 wayE g f S aT eqmel &Rd & a1 Tad BYd ©
Tl UEel SRIST Tdhs W I WX & STd! SIoRY B efive fFar S| I8 ) I8 73T SOy T o 6
T 71 fived qR Riwed @ ga § oo © Sff, T8 ¥ T favew 9gd $oR § $9H Bl aR §al ©
3R M drel wHT # ofik aifti gaR sl The State Governments have been given powers to

enforce under the Essential Commodities Act and the Control Order passed thereunder. I am

writing letters to all the State Governments to see that their Distribution Department uses the
Essential Commodities Act which will keep a track on them. We are also doing one more thing,
namely, technological efforts. There is introduction of new tamper proof tank truck locking
system and GPS on trucks. It has been found that a truck, when it starts, is full, and when it
reaches its destination, some quantities are already missing. We are trying to find the new
locking device through which only now it can be opened.
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Lastly, under the Jan Kerosene Pariyojana, which i1s going to work in the villages and
gram panchayats, members of public, NGOs etc. can directly take. One of my friends here raised
the issue of IOC sales officer shot dead by some unscrupulous petrol dealers. We have provided
enough assistance to his family and also we will see that the guilty people are punished on this

issue. This is what I have to say, as far as adulteration is concerned.

Whatever other suggestions the hon. Members have given, we will see that they are
implemented.

st Totta o RiE ‘aa’ : smuat AR § usd UE-UseR I off, S9 ou g ax feanl  wefveT
A A T ReIRY &1 off 6 Weled a1 Bl seo@d Adh1 & forg sifddR Ay oy, amu 98 RywiRer
B AT 81 MY USeedd BT TR AHWT °19 W8 8, ol 39 WX ok P &7

SHRI KINJARAPU YERRANNAIDU : Sir, in some States the Public Distribution System is
strong and in some States it is not strong. Whatever allocation we are providing under PDS — out
of Rs. 9 — out of that they are utilising only 30 per cent and the remaining 70 per cent is going to
the black market. To avoid all these things, where there is a need we have to supply and where

there is no need, we have to control.

SHRI MURLI DEORA: Mr. Deputy-Speaker, Sir, as far as the role of the Regulator in
controlling adulteration is concerned, as per clause 11(f)(v) of the PNGRB Bill, the Board will
provide, by regulations, and enforce, retail service obligations for retail outlets in respect of
petroleum products. The definition of “retail service obligations” under clause 2(zk) include the
obligation of dealers to supply specified quality/quantity of the products.

So, this may take care of it. Anyway, your suggestion is well understood, and we will be

very happy to consider that. ... (Interruptions)

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Sir, there was a suggestion that Kerosene can
be coloured. ... (Interruptions) U] & dHell® &l @ ©...(@g) The Minister is ready to

answer it. ... (Interruptions)
St TR Jaw : FE wree, # Sae $ @M g AT U SaTe B PRI & JMMads! a1 | @ R, .. (SqauH)

MR. DEPUTY-SPEAKER: Shri Vijayendra Pal Singh, this is not the way. First you should ask the Chair and

get the permission. This is not the way.

... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of the hon. Minister.

(Interruptions) ... *
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SHRI MURLI DEORA: Mr. Deputy-Speaker, Sir, a few hon. Members drew the attention of the
House about the shortage of LPG in their areas. At present, the Oil Marketing Companies are
serving about 8.76 crore customers through 9,011 LPG distributors’ network across the country.
The 50 per cent of LPG requirement is produced by the Public Sector OMCs and 25 per cent is
produced by private refinery, and 25 per cent of the total requirement is met through imports.

*NotRecorded.

[ will tell the reason for the shortage of LPG. The country witnessed shortage of LPG
during the months of October-December, 2005 on account of shut down of RIL refinery, and
there was a fire in Mumbai High. But now the situation is perfectly all right. I know that still
some people from Tamil Nadu complained to me, and they are repairing them. The Reliance

refinery has resumed the production from 15! December, 2005 and the supply of LPG has reached
normal levels. This is what we have been informed. 1 agree that still there are complaints

coming and we are trying to see that such complaints do not come again.

5‘[h

OMCs are now reporting a waiting list of about 2.8 lakh consumers as on 15" February,

2006 and all efforts shall be made to liquidate the waiting list before 15t March, 2006. The
Ministry is focussing on streamlining the distribution process in consultation with the Oil

Companies to avoid any inconvenience to the consumers.

Sir, I have tried to reply as much as possible and I can assure the Members that for those
who have not got their reply to their points, I will reply them in writing within one week.

With these words, I request the House to pass this Bill.

it wewor Rig (RomTg) : g=rarg Sutee off, H#At St W #1 Badt U wed & fp sxe-sfean i ursy amg @
FHSIIT 3G B 1 I &, YD DR q8i O & 8, I WY A8 DI G B Saaael I Gifhedr
3l 4 B

MR. DEPUTY-SPEAKER: This is not concerned with this Bill.
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SHRI LAKSHMAN SINGH : Sir, | am making a very important point. ... (/nterruptions)

MR. DEPUTY-SPEAKER: This is not concerned with the Bill.

st ewor RiE  cwifpear 45 wfded T W1 I Bies ¥ MMl 8, o] Uiy drgd &1 Sfovad H drs
fear mar g1 o9 wifewar s urgy @rga B YREAT T DR |hal Al TAN N YISy A Bl GRI DY
HAM? IR AT WAR A I Y g4 @81 8 3R M-3%€ Bxl §Y 3l &, A 98 &7 HIH! [aobiid s,
I8 b | D IrAET W T 20 ufowrd Yo ft g far g Safd yakor &5 @ oM # H wat

MM ... (FIHTH)

MR. DEPUTY-SPEAKER: This is not concerned with the Bill. Please sit down. Do not record
further.

(Interruptions) ... *
MR. DEPUTY-SPEAKER: There is no need to reply.
SHRI MURLI DEORA: Sir, it is a suggestion for action. We will consider it.

SHRI VIJAYENDRA PAL SINGH : Sir I have a very specific question to the Minister and this is
just a suggestion. I am not trying to criticise or do anything of that kind. Why do you not have
coloured kerosene, like you have red coloured kerosene, so that whenever there is a mixing of the
kerosene, we will get to know? It is not difficult to put colour into it. Every time anybody mixes
anything, we will get to know that. So, it is a very simple way of doing it. It is the officials who
do not want to do it because they are involved in adulteration. That is the point.

sit Iofta o R ‘aem ST Y, A A 9 S 9§ 9T #§ ww wara S amer on oS
TA®I Weied a1 g8 af 2002 # T 3N o1 IWH HeWed I8 B} o Y, I8 R B QA ?

SHRI MADHUSUDAN MISTRY (SABARKANTHA): He has already raised this issue. This is
a repetition. What is this?... (Interruptions)

MR. DEPUTY-SPEAKER: There is no need to reply. Now, Shri Ramdas Athawale.
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Mr. Ramdas
Athawale.

(Interruptions) ... *
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e Not Recorded.
o Y IS aMSAA  : SUEHE S, YA iR St @ o Y A W E. .. (aum)

MR. DEPUTY-SPEAKER: You are not on your seat. First, you go to your seat. 3Tq®! Udr a1
=1f2Y b reael Sit &1 a9 gelid § o9 {89 ware o=t 2t 2l

sft THE aMedd  : IUTEge ofl, A9 e o off fiv &y S Y B

I HEIGT & TR 31T Ugal RERe wxa al § srrelt Wie 9 & 9 <l

# THS JMSal 1 MY Y3 37d AT gl Mgl R, SISiel 3R Uil & I 3TelT-37el?] TR H eAT-37el
g 3R 37® YC JW93 H 98d W1 &l Ugiel iR St @ Y€ & W H P B d1MeY, 39 UR AT DI Gt
EEIER

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Deputy-Speaker, Sir, I have one small
clarification. My clarification is this. [ would like to know from the hon. Minister about the
policy on subsidy. What is the policy on subsidy? Subsidy is a big concern. Will they keep it? Or,
will they withdraw it? It is because kerosene is highly subsidized. So, it should be continued so
that the poor people would benefit.

MR. DEPUTY-SPEAKER: Your suggestion has come.

The question 1s:

“That the Bill to provide for the establishment of Petroleum and Natural Gas
Regulatory Board to regulate the refining, processing, storage, transportation,
distribution, marketing and sale of petroleum, petroleum products and natural gas
excluding production of crude oil and natural gas so as to protect the interests of
consumers and entities engaged in specified activities relating to petroleum,
petroleum products and natural gas and to ensure uninterrupted and adequate supply
of petroleum, petroleum products and natural gas in all parts of the country and to
promote competitive markets and for matters connected therewith or incidental
thereto, as passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the
Bill.

The question is:
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“That clauses 2 to 63 stand part of the Bill.”
The motion was adopted.
Clause 1, the Enacting Formula and the long Title were added to the Bill.
MR. DEPUTY-SPEAKER: The Minister may now move that the Bill be passed.

SHRI MURLI DEORA: I beg to move:

“That the Bill be passed. ”

MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed. ”

The motion was adopted.
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